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/I/)EPART'\GENT OF LAW, JUSTICE AND

LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 22nd September, 2006

No. F. 14/10/LA-2006/LJ/06/5965.—The
following Act of Legislative Assembly of the National
Capital Territory of Delhi received the assent of the
President of India on the 18th September, 2006 and is
hereby published for general information : —

THE DELHI MEMBERS OF LEGISLATIVE
ASSEMBLY OF DELHI REMOVAL OF
DISQUALIFICATION) (AMENDMENT) ACT, 2006

(DELHI ACT 4 OF 2006 )

18th September, 2006
(As passed by the Legislative Assembly of the National
Cupital Territory of Delhi on the 18th May, 2006.)
An Act further to amend the Delhi Members of Legislative
Assembly of Delhi (Removal of Disqualification) Act, 1997.
BE it enacted by the Legislative’ Assembly of the
National Capital Territory of Delhi in the Fifty-seventh Year
of the Republic of India as follows \—

1. Shurl title dﬁd commencement.—i 1) This Az

2. It shall be deemed to have come into force &

the 9th day of September, 1997.

2. Substitution of new section for Section 3.—& |
the Delh1 Members of Legislative Assembly (Removal &

Disqualification) Act, 1997 (Delhi Act 6 of 1997) G}ﬂrema.n**

referred to as “the principai Act”), for Section 3. .Ev_-&i_

following section shall be substitutéd, namely :— i
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“3. Removal of certain dlsqualmmt:ons.mA.perﬁh i
shall not be disqualified and shall be deemed never ;
to have been disqualified for being chosen as, or 7.5 %
being, a member of the Legislative Assembly ‘
National Capital Territory of Delhi merely by reas:a |
of the fact that he holds any of the offices presan[”e..
in the Schedule appended to this Act.”

3. Amendment of the Schedule,—In the prmmpm1
Act, in the Schedule, after the enfry at serial number 4 ang
the Explanation thereto and before the Proviso to the smﬁ
Schedule, the following entries shall be insertes:
namely:—

“S, The office of the Chairman and Vice-Chairman i‘%
the Trans Yamuna Area Development Board, Defx. §

6. The office of the Chairman and Vice- Chamna:ﬂ
of the Delhi Rural Development Board, Delhi 4

e office of the Parliamentary Secretary to mzt ¢

Chief Minister of Government of National Capi- |
tal Territory of Delhi. g

8. The offices of the Chairman of 9 Dlsm*;
Development Committees constituted by thf
Government of National Capital Territory of Deli'

9, The office of the Chairperson of Schedu!@:
Castes/Scheduled Tribes Welfare Board, Deinu}

10.” The office of the Chairperson, Vice-Chairperson s
and member of the Fire Prevention Advisers'j
Committee, Delhi. : i

11. The office of the Chairman, Vice-Chairman a:::*i-} 5'
mernber of the Hospital Advisory Committee, Delk &
12. Theoffice of the Chairperson, Vice-Chairperscr 3 j
and member of the Governing Body of a Delm{
Government sponsored collage. £

13. The office of the Chairman and member of & {
co-operative institution or organizati ol
registered under the Delhi Co-operatirt}
Societies Act, 2003. ¥

A R

14, The office of the £hairman, Director or member . <
a startory or non-statutory body or commitiee = f
corporation or society constituted by the:
Government of National Capital Territory of Delh ™ &
4. Insertion of new Section 4.—In the principal Acz ¥
after Section 3, the following section shall be inserted
namely:— "'
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S A “4. Covsequential provision.—All proceedings
embly relating to disqualification of membership
06. | referred to in Section 15 of the Government of

National Capital Territory of Delhi Act, 1991

ety (1 of 1992), pending at the commencement of
{ the Delhi Members of Legislative Assembly

3.—Inj (Removal of Disqualification) (Amendment) Act,

wal of] 2006, shall be dealt with as if the provisions of

inafter| that Act were in force a the time of holding of

3, the; the office specified in the Schedule to this Act.”
: B. S. MATHUR, Secy.
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aﬁ‘f GENERAL ADMINISTRATION DEPARTMENT
' NOTIFICATION
Delhi, the 22nd September, 2006 :
No. F. 29/2/2006/GAD/CN/3823.—The Lt. Governor
of National Capital Territory of Delhi is pleased to declare

Thursday, the 2nd November, 2006 as a half day Holiday
after 2.00 P. M. in all Government offices and Local/
Autonomous Bodies, Public Sector Undertakings under
the Government of National Capital Territory of Delhi, on
accountof “‘PHOOL WALO KI SAIR.”

By Order and in the Name of the Lt. Governor of
the National Capital Territory of Delhi,

P.C.JAIN, Jt. Secy.
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DEPARTMENT OF SOCIAL WELFARE
NOTIFICATION -
Delhi, the 22nd September, 2006

No. F. 60(59)/DSW/DDTWW/Pt-111/25067-082.—
In exercise of the powers conferred by Section 3 of the
Delhi Commission for Women Act, 1994 (Delhi Act No. 8
of 1994) the Government of National Capital Terxitory of
Delhi hereby includes the following Member in Item-I of
the Notification F. No. 60(59YDSW/DDTWW/Part-l/1425-
440 dated 14-5-2004 of the Delhi Commission for Women
w.e.f. the date of publication of this Notification.

Dr, (Smt.) Ranjana Kaul —Member
2, Satya Sadan, Vinay Marg,
New Delhi-110021

The tenure of the above Member shall be co-terminus
with the tenure of the Chairperson and other Members
appointed vide notification F. No, 60 (59)/DSW/DDTWW/
Part-111/1425-440 dated 14-5-2004 and shall expire
on 13-5-2007 as contemplated under Section 4 of the Delhi
Commission for Women Act, 19945

—qe

By Order and in the Name
: of the Lt. Governor of the
National Capital Territory of Delhi,

ANINDO MAJUMDAR, Secy.-cum-Director

Printed by the Manager, Govt. of In":

Tees, Rine Road, Mayay?

, New D% 110064



